CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DILHI

0.A.ND.2424/94

New Delhi, this the 17th day of August,1995
Hon'ble Shri J.P. Sharma, Member(J)

Shri KeP. Sharma,
s/n Shri K, Subbarao,
o Sector 7,
R. Ne Puram ‘ ’
Neu‘aelhi.’ ‘ ees Applicant

By Advocates: Shri V,K, Rao

Vs,

1. The Secretary,
Union of India
through-Cabinet Secretary
- South Block,Neu Delhi,

2. BDirectorate of Accounts,
Cabinet 3ecretariat,
~East Block No.lX,
kevel 7, R.K. Puram, ;
- Neuw Relhi. ee+ Respondents

By Advocate: Shri Vijay Mehta
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The‘épplicant retiredbfrom the Cabinat
Secretariat as‘a Technical Off icer w.e.f; 318t
March,1992, He has maintained GPF Account with
thé respondsnts and the amount on monthly contrie
bution adjusted ywarly by the respondents metured
in May,1992 to ®%.46,872/-, However, the applicant
was paid only an amount of g.31,664/- whereby a

withdrawal of %,2,400/-~ was shoun as made by the
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‘ applicant
N 'l:§p57€§mpprary‘advance in the year 1978. The

applicant represented and thereafter he filed this
application in September,1994 praying for balance
amount of f.15,208/-. The iGSpondents contasted

this application, However, during the pendency of

the application, a further amount of %.13,303/~ ues
paid to the applicant as calculated upto October,

1992 uithiuptodata interest on 24,1,95. The grievance

of the applicant is that he is not disputing the
correctness of the sum arrived at by the res pondents

fe13,303/- but he claims for interest for the per iod

beyond October,1992 till the date of payment in
January,1998,

counssl
Shri Vijay Mehta/appears for the respondents

and srgues that there has been some administrative

)

lapse on the part of the department, as the applicant
though prayed for withdrawal of temporary advance in4
1978 of %,2,400/- but actually the amauhtfgas not
withdraun by the applicant and it was shown as
withdraun in the GPF balance of the corresponding
year. Ip view of this, the subsequent balance
standing in the name of the applicant was less than
this amount Rse2,400/-. On further varification
after filiﬁg of the application, the defect was
removed and the aéount of %.2,460/- alonguwith
intarest and bonus uJas calculated upto October,1992

and this amount of R,13,303/~- has been paid to the
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applicant; The applicant caanat;naw‘élaim-any further

jnterest on this amount ef'%.13,393/; and in any‘gase'

Cif ﬁhsra is any claim, it can be only-on the sum of
%e2,400/-, the original principal which uasfurcngly

shown as withdraun by the applicant in 1978,

I have heard theilearned counsel fér the
parties and perused the GPF(C5) Rules,1960 as cuftectaé»é
upto December ,1993, There is‘a prcvieian in Rgie,11 ’
for paymant of intersst beyond six months also, The
resPcndants have calculated the‘intarest for tha;

period of six months as provided in sub-clause(1)

of Rule 11, As far further grant of interést»ann
this-amount, thére are certain prescribed authorities
where'prior saﬁction is required and also the defaulteé
person has to be persued failths lapse committed by

him in non payment of the GPF amount within a period

- of 8ix months from ths date of retirement, Houevsr,
we are not 6ansidergd with this matter, It was the
money of the applicant himself and he is only claiming
tha}menetary benefit incidentially afising by way of
iéterest and bonas on the sum of Rse 2,400/~ and thé
respondents have rightly calculated that interest
but there is no reason Why the calcdlation of that

interest and bohus was retricted upto Gctoﬁer,1992.
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There i& no bar for further grant of intesrest bdt
there is’an‘authority which has to sanction the Same,
The contention of the respondent's counsel is that
cniy if at all interest is payable, it can be

on amount of R,2,400/- but this contention is not
acceptable, The amount of &.2,&00/—‘frum?1978 for all
thess 16 years would have multiplied atleast double’the
amount in every 5 yaérs and the benefit thé applicant
will get by Qay of interest far less if eoaﬁareial
transact ion is taken into account. The monaey ié
thé‘anly~c0mma§ity thch multiplies by accumulation,
ths, thé‘claim of the applicant for @uard of
interest on the amount of %.13,303/~ till the date

of ‘paymant iee. 1/95 ig alloved from November,1992

onuards at the rate of 12% per annum,

The application is, therefa;a, allowed Qith
thé»diractian to the respondents to pay to the appli-
cant within 3 months from the date of receipt of
this order, interest @ 12% per annum on an amount
of 5.13,303/= till January,iggs. 1f the émuuntkié
not paid within 3 months then the intersst shall be
liable to be paid also till the date of payment at
the same rate i.e. 12% per annum, The order has
been dictated in the presence of the counsel for
the respondsnts for sufficient notics for the
£88pandents regarding the relis f grahteé to the
applicant, The applicatién is disposed of with no

ordar as to costs, ‘
| (JePo SHARMA)
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